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A D D R E S S  B Y  T H E  H O N 'B L E  T H E  C H I E F  J U S T I C E  S H R I D I P A N K A R  

D A T T A  A T  T H E  C O U R T  R E F E R E N C E  T O  L A T E  S H R I J U S T I C E  B . N .  

D E S H M U K H  H E L D  A T  A U R A N G A B A D  O N  F R I D A Y  -  1 8 t h  S E P T E M B E R ,  

2 0 2 0

M y  e s t e e m e d  c o l l e a g u e s ,

M r . A . G . T a l h a r ,

A s s i s t a n t  S o l i c i t o r  G e n e r a l o f  I n d i a  

a t  H i g h  C o u r t  B e n c h  a t  A u r a n g a b a d

M r . D . R . K a l e ,

G o v e r n m e n t  P l e a d e r ,

H i g h  C o u r t  B e n c h  a t  A u r a n g a b a d ,

M i s s . S u r e k h a  M a h a j a n ,

P r e s i d e n t ,

A d v o c a t e s ' A s s o c i a t i o n  o f  B o m b a y  H i g h  C o u r t  a t  A u r a n g a b a d ,

S e n i o r  A d v o c a t e s ,

M e m b e r s  o f  t h e  B a r ,

M e m b e r s  o f  t h e  B e r e a v e d  f a m i l y ,

L a d i e s  a n d  G e n t l e m e n ,

W e  h a v e  g a t h e r e d  h e r e  t o  p a y  t r i b u t e s  t o  l a t e  M r . J u s t i c e

B a l b h i m r a o  N a r s i n g r a o  D e s h m u k h , f o r m e r  J u d g e  o f  t h i s  C o u r t , w h o  

l e f t  f o r  h i s  h e a v e n l y  a b o d e  o n  2 9 t h  M a y , 2 0 2 0  a t  A u r a n g a b a d . B o r n

o n  1 9 t h  J a n u a r y , 1 9 3 5 ,  J u s t i c e  D e s h m u k h  g r a d u a t e d  i n  S c i e n c e  a n d

S'*
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L a w . J u s t i c e  D e s h m u k h  e n r o l l e d  a s  a n  A d v o c a t e  a n d  j o i n e d  t o  B a r  o f

B o m b a y  H i g h  C o u r t  i n  1 9 6 3 . S i m u l t a n e o u s l y  w i t h  l e g a l p r a c t i c e , h e

a l o n g w i t h  h i s  c o l l e a g u e s  i n i t i a t e d  e f f o r t s  f o r  e s t a b l i s h m e n t o f t h e

H i g h  C o u r t  B e n c h  a t  A u r a n g a b a d  a n d  u l t i m a t e l y  b e c a m e  s u c c e s s f u l

i n  1 9 8 2 . T h e r e a f t e r , h e  s h i f t e d  t o  A u r a n g a b a d  B e n c h  f o r  p r a c t i c e .

B e s i d e s  b e i n g  a  M e m b e r o f M a h a r a s h t r a  S t a t e  B a r C o u n c i l f r o m  

1 9 7 2  t o  1 9 7 6 ,  J u s t i c e  D e s h m u k h  w a s  a l s o  t h e  P r e s i d e n t  o f  t h e  H i g h  

C o u r t B a r A s s o c i a t i o n a t A u r a n g a b a d  d u r i n g 1 9 8 4 - 8 5 . J u s t i c e  

D e s h m u k h  w a s  e l e v a t e d  a s  a n  A d d i t i o n a l J u d g e  o f B o m b a y  H i g h

C o u r t  o n  2 1 . 1 1 . 1 9 8 6  a n d  w a s  m a d e  p e r m a n e n t  o n  1 2 . 6 . 1 9 8 7 . H e

E v e n  a f t e r  r e t i r e m e n t , h e  c o n t i n u e d  h i sr e t i r e d  o n  1 9 . 1 . 1 9 9 7 .

c o n t r i b u t i o n  f o r  t h e  w e l l b e i n g  o f  s o c i e t y  a p a r t  f r o m  p r a c t i s i n g  a s  a

S e n i o r  A d v o c a t e  i n  t h e  S u p r e m e  C o u r t .

I f  w e  l o o k  a t  t h e  l i f e  h i s t o r y  o f  J u s t i c e  D e s h m u k h  s t a r t i n g

f r o m  a n  a c t i v e  w o r k e r  o f  P e a s a n t s ' a n d  W o r k e r s ' P a r t y , b e c o m i n g  a

M e m b e r o f L e g i s l a t i v e  A s s e m b l y  a n d  t h e r e a f t e r a s  a n  A d v o c a t e  

e s p e c i a l l y  r e p r e s e n t i n g  t h e  p u b l i c  c a u s e s  a n d  i s s u e s  r e l a t i n g  t o  

f a r m e r s  a n d  e c o n o m i c a l l y  w e a k e r s e c t i o n s  o f t h e  s o c i e t y , h i s  

c o n c e r n  o v e r  t h e  p r o b l e m s  o f  d o w n  t r o d d e n  p e o p l e  i s  w e l l - k n o w n  t o

P r o f e s s i o n a l f e e s  w a s  n e v e r  aa l l w h o  w e r e  a s s o c i a t e d  w i t h  h i m .

c o n s i d e r a t i o n  f o r  h i m  t o  r e p r e s e n t  t h e  c a u s e  o f  l i t i g a n t s . I n . a  t r u e

s e n s e , h e  p r a c t i s e d  l e g a l p r o f e s s i o n  a s  i f i t w e r e  a  s e r v i c e  t o  t h e



- PONMLKJIHGFEDCBA 3 -

s o c i e t y . H i s  h a r d  w o r k  a n d  d e v o t i o n  t o  l e g a l f r a t e r n i t y  a n d  t h e

s o c i e t y  a t l a r g e  w i l l b e  r e m e m b e r e d  f o r e v e r . T h o u g h  J u s t i c e

D e s h m u k h  r e p r e s e n t e d  t h e  c a u s e s  o f  v a r i o u s  i n s t i t u t i o n s , s o c i e t i e s

a n d  C o r p o r a t i o n s , t h e  r e m a r k a b l e  c a u s e s  e s p o u s e d  a n d  t h o r o u g h l y

d e a l t w i t h  b y  h i m  d u r i n g  l e g a l p r a c t i c e  a n d  h a n d l e d  a s  a  J u d g e  o f

t h e  H i g h  C o u r t w e r e  n o t e w o r t h y  r e l a t i n g  t o  r e a s o n a b l e  p r i c e  t o

s u g a r c a n e  a n d  l i f t i n g  o f r e s t r i c t i o n s  t o  s e l l s u g a r c a n e  w i t h i n  t h e

z o n e , r e c e i p t o f c o m p e n s a t i o n  b y  f a r m e r s  t o w a r d s  a c q u i s i t i o n  o f

t h e i r  l a n d  a n d  t a k i n g  c o g n i z a n c e  o f  g r i e v a n c e  r e c e i v e d  f r o m  g e n e r a l

p u b l i c  e v e n  b y  w a y  o f  s e n d i n g  a  s m a l l p o s t - c a r d . T h e  l o v e  a n d

a f f e c t i o n  e x p r e s s e d  b y  B a r m e m b e r s  t h r o u g h  t h e i r  r e s p o n s e s  s t i l l

r e f l e c t  h i s  r e p u t a t i o n  a n d  r e s p e c t  a m o n g s t  t h e  l e g a l f r a t e r n i t y .

O n  b e h a l f  o f  m y  B r o t h e r  a n d  S i s t e r  J u d g e s  a s  w e l l a s  m y

o w n  b e h a l f , I p a y  h o m a g e  t o  t h e  m e m o r y  o f  J u s t i c e  D e s h m u k h  a n d

p r a y  t o  A l m i g h t y  t o  g i v e  s t r e n g t h  a n d  c o u r a g e  t o  t h e  m e m b e r s  o f

h i s  f a m i l y  t o  b e a r  t h i s  i r r e p a r a b l e  l o s s .

M a y  t h e  d e p a r t e d  s o u l a t t a i n  S a d g a t i .
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M y  lo rd , the C hief Justice M r. D ipankar D atta, the 

H onT D le Justice M r. S .S . S h inde, H on’b le Justice M r.  

P .B .W ara le, H onh le Justice S . V . G angapurw ala, H onh le 

Justice M r. T .V . N alaw ade, L earned A ssistan t S o lic ito r G eneral 

o f  Ind ia , A dv  A jay  T alhar, L earned G ovt. P leader A dv . D .R . K ale, 

L earned m em bers o f B ar C ounsel o f M aharash tra &  G oa A dv . 

V .D . S alunke &  A dv . A m ol S aw ant, S r. council, m y C olleagues, 

m em bers o f H C B A  85 the F am ily m em bers o f B onn ie Justice 

M r. B . N . D eshm ukh w ho are presen t here today .

W e have assem bled here th is m orn ing to m ourn the 

sad dem ise o f L ate S hri. B albh im rao N arsing rao D eshm ukh , 

fo rm er Judge o f B om bay H igh C ourt, w ho le ft fo r h is heaven ly 

abode on 29th A ug 2020 at the age o f  85 years. H e w as born on 

11th Jan 1935 in D ist. O sm anabad . H e com pleted h is 

graduation from  sc ience stream i.e . B sc 86 fu rther ob ta ined the 

L L B  degree. H e w as enro lled as an advocate B om bay H igh  

C ourt on the year 1963 . H e w as elected as a m em ber o f  

M aharash tra S tate B ar C ouncil from 1972 to 1976 also 

presided as a chairm an in  the year 1976 .

H e w as m em ber o f M aharash tra L eg isla tive C ouncil 

from  year 1978-1984 . H e started h is practice as law yer in  the 

C ham ber o f S r. counsel la te M r. R am R ao A ad ik at H igh C ourt 

o f B om bay . S ince the estab lishm ent o f the B om bay H igh C ourt 

B ench at A urangabad in 1982 , he started h is practice at H igh  

C ourt A urangabad . H e w as honored as a presiden t o f H C B A  

A urangabad in  the year 1984-1985 .

A s law yer he had a lucrative practice in c iv il 86 

crim ina l side. In  a very short period , he proved h im self to be an 

ou tstand ing 86 accom plished law yer. In recogn ition o f h is rare 

qualities he w as elevated as an A dd itiona l Judge o f  the B om bay 

H igh C ourt on 21st N ov. 1986 8& as a perm anen t judge o f the 

B om bay H igh court on 12th June 1987 .

1 .FEDCBA

2 .

3 .

4 .



T h is ach ievem ents o f  h is l ife  w as the ou tcom e o f  h is 

honest, uprigh t &  hum ane approach to the various prob lem s 

he effic ien tly reso lved the com plex prob lem arose due to the 

adm in istra tive f law s, there by im m ed iate ly d irecting the 

concerned au thority , fo r the instan t re lie f by m old ing the 

prayers by invok ing A rt  226 o f  C onstitu tion O f  Ind ia , w hich can 

be seen in h is judgm ents in respect o f studen ts adm ission to  

various pro fessional courses. S o also fo r the farm ers inc lud ing 

the sugarcane cu ltivato rs and the needy poor peop le. W hile 

d ischarg ing the constitu tiona l du ties &  functions o f a judge o f  

the H igh C ourt, he had earned the repu tation o f h is ow n. H eFEDCBA

5 .

has in tim ate know ledge o f w ork ing o f the jud ic ia l system from  

the subord inate court to the h igh C ourt. H e w as fearless &

B ut, he w as also know n fo r gen ia lou tspoken judge, 

tem peram ent.

H e had dogm atic fa ith in  dem ocracy &  ru le o f law . 

H e con tem p lated h is concern fo r the w elfare o f the lega l 

fra tern ity . H e used the too l o f adm in istra tion o f justice 

effective ly &  v igorously to render soc ia l justice to the peop le at 

la rge.

6 .

T he passing aw ay o f the H onT de Justice S hri B .N . 

D eshm ukh the lega l fra tern ity has lost a “ g reat judge &  gu ide” . 

In th is m om ent o f grie f, I on behalf o f H C B A A urangabad 

convey our heartfe lt condo lence to the m em bers o f  the fam ily  o f  

H onT de Justice B .N . D eshm ukh M ay alm igh ty g ive them 

streng th to bear the great loss.

M ay the departed sou l rest in  eterna l peace. O m shan ti

7 .



M y  L ord , T he H on’ b le C hief Justice o f  B om bay H igh C ourt and the H on’b le

Justice S hri S . S . S h inde, H on’ b le Justice S hri P . V . V ara le and the H on’ b le

Justice S hri S .V .G angapurw ala and H on’ b le Justice S hri T . V . N alaw ade and

the H on’ b le Judges o f B om bay H igh C ourt. T he P residen t o f H igh C ourt

A dvocate’ s B ar A ssocia tion , M em bers o f the B ar C ouncil o f M aharash tra

and G oa, S tand ing counsels fo r G overnm ent o f Ind ia and G overnm ent o f

M aharash tra , m y esteem ed co lleagues at the B ar, F am ily m em bers o f L ate

Justice B . N . D eshm ukh , B ro thers and S isters.

W e are assem bled here to m ourn the separation o f  Justice B .N  D eshm ukh

from our l ives. T oo prod ig ious w ere h is con tribu tions and too

im ponderab le w as h is natu re. T oo v iv id w ere h is ta len ts, and too

phenom enal h is streng th . H e w as a m an w ithout boundaries w ho l ived as the

G od h im self had needed o f  h im  h is l ife  to l ive . A nd so , in  tru th , he d id .

It  is ra ther very challeng ing to encom pass in  a few  w ords the g lo ry o f th is

em inen t Judge and fo rm er m em ber o f M aharash tra L eg isla tive C ouncil. 

Justice B .N D eshm ukh w as bom on 19th January 1935 and had stud ied 

In ternational L aw in E ng land and after h is re tu rn to Ind ia enro lled as an 

A dvocate o f  the B om bay H igh C ourt in  1963 . S ince the estab lishm ent o f  the 

B ench at A urangabad in  1982 he practised here. H e w as also the P residen t o f  

the H igh C ourt B ar A ssocia tion at A urangabad and becam e a Judge o f  the 

B om bay H igh C ourt in  1986 . A part from  h is variegated career in  law , he w as 

also a m em ber o f the M aharash tra L eg islative C ouncil during 1972-76 , 

rep resen ting the P easan ts and W orkers P arty in the U pper H ouse and w as 

know n in th is reg ion o f M arathw ada fo r keep ing the com m on m an’ s 

in terests above every th ing else w hile pronouncing h is landm ark verd ic ts. H e 

revered because o f  h is beau tifu l eloquence, h is sincere love fo r justice.FEDCBA

i i ' t .

w as



E ven though he had a po litical background , never h is judgm ents or h is w ork

had an io ta o f  its re flec tion . H e w as a m an o f  honour w ho con tinues to teach

us the im portance and sign if icance o f  independence at the leve l o f  m ind .

Justice B .N  D eshm ukh’ s ina lienab le drive fo r soc ia l w elfare and up liftm en t

a lw ays re flec ted from h is f lam boyan t judgm ents. H e w as loved by h is

friends, fam ily and all those peop le w ho surrounded h im . P articu larly I

w ou ld m ention h is uncond itiona l suppo rt to the jun io r law yers. In  h is ow n

natu ral w ay, he used to bu ild con fidence in them and m ake them fee l at

hom e.

I  th ink a m an is no t dead if  h is nam e is still  spoken because to l ive  in  hearts

is no t to d ie. W hen a legendary ju rist l ike B . N . D eshm ukh passes aw ay , heFEDCBA
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becam e the judgm ents, the teach ings to th is court, the w isdom and h is ideas.
• t

therefo re he con tinues to l ive  w ith  us. H e l ives w ith  us as strong and m ajestic

as a banyan tree.

O n behalf o f  the o ffice o f  the A ssistan t S o lic ito r G eneral o f  Ind ia and on m y

personal behalf I pay m y tr ibu te and salu te Justice B .N  D eshm ukh . W ith  

great reverence I  convey m y deep sorrow and grie f to h is fam ily  m em bers. 

M ay they f ind  strength to overcom e th is sadness. M ay h is god ly sou l rest in

: i i

eternal peace.

A jay  T alhar

A ssistan t S o lic ito r G enera l o f  Ind ia 

H igh C ourt o f  B om bay 

B ench at A urangabad
■ [
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R E F E R E N C E :

D ate: 18 .09 .2020

H on’ b le T he C hief Justice, H on’ b le Judges, S en io r A dvocates, 

P residen t o f B ar A ssociation , S tand ing C ounsel fo r U nion o f Ind ia , 

M em bers o f the B ar, m y co lleagues at the o ffice o f the G overnm ent 

P leader, F riends, L ad ies and G entlem en.

T oday w ith  heavy heart w e gather here to pay hom age to one o f  the 

tow ering personalities o f our B ar - H on’ b le Justice B .N . D eshm ukh 

[T atyasaheb ], F orm er Judge o f  the B om bay H igh C ourt, w ho le ft us on 

29 .05 .2020 .

H is L ordsh ip w as born on 19 .01 .1935 . H e had com pleted h is 

education at S o lapur, P une and in U nited K ingdom . H e has com pleted 

L L B  and enro lled as an A dvocate and started practice at B om bay H igh  

C ourt in 1963 . S ince the estab lishm ent o f the B ench at A urangabad in  

1982 , he started practice here. H e w as a M em ber o f  the M aharash tra S tate 

B ar C ouncil from 1972 to 1976 and had its C hairm an in  the year 1976 . H e 

w as also the P residen t o f  the H igh C ourt B ar A ssocia tion at A urangabad in  

the year 1984-1985 . H is L ordsh ip w hile an A dvocate alw ays rep resen ted 

oppressed and depressed c lass o f  soc ie ty and tough fo r the cause o f  justice 

to them . H is L ordsh ip never insisted fo r any particu lar am ount o f  fees to  

c lien ts.

H is L ordsh ip w as appo in ted as A dd itiona l Judge o f the B om bay 

H igh C ourt on 21 .11 .1986 and appo in ted as perm anen t Judge o f the 

B om bay H igh C ourt from 12 .06 .1987 and re tired on 19 .01 .1997 . A fter  

re tirem ent he had started practice in  H on’ b le S uprem e C ourt o f  Ind ia up to 

com pletion o f  h is 75 years.
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H is L ordsh ip had a un ique, fast and justice orien ted approach w hich 

he derived because he had po litica l experience o f function ing o f  

G overnm ent and schem e o f  G overnm ent, hav ing been elected as M em ber 

o f L eg isla tive C ouncil fo r 6 years term . H is L ordsh ip w as f ine ly  

com m un icative and had com passion oppressed and depressed c lass o f  

soc ie ty . H is L ordsh ip had punctua lly fo llow ed law o f  precedence though 

he belong to le ft ideo logy in h is po litica l l ife . M any judgm ents delivered 

by H is L ordsh ip expresses inc lination and alienation tow ards com passion 

o f  w eaker section o f  soc ie ty and farm ers.

H is L ordsh ip w as a great m an, a w onderfu l in te llect and a great sou l 

o f  m atch less courage, W e m eet to pay a tr ibu te o f  love and respect to H is 

L ordsh ip because he devo ted H is E xcellency in the lega l fra tern ity . A  

death is no t the ex tingu ish ing o f a l igh t, bu t the pu tting ou t o f  the lam p 

because the daw n has com e.

H is L ordsh ip had that com passion tow ards the su fferings o f the 

l itigan ts. H is love fo r read ing and learn ing w as im m ense.

A  great sou l serves very one all the tim e. A  great sou l never d ies. I t  

brings us together again and again .

I  pray A lm igh ty  o f  G od that the departed sou l m ay rest in  peace.

O n behalf o f the S tate o f M aharash tra and m y co lleagues at the 

o ffice o f  the G overnm ent P leader, I pay hom age to H on’ b le Justice B .N . 

D eshm ukh , F orm er Judge o f  B om bay H igh C ourt.

[D nyaneshw ar R . K ale] 

Incharge G overnm ent P leader 

H igh C ourt B ench at A urangabad



D ate: 18 .09 .2020

M y  L ord T he H onT D le Justice D eepankar D atta , the C hief 

Justice H igh C ourt B om bay , H onT D le Justice S .S S h inde, 

H on 'b le Justice P .B . V ara le , , H onh le Justice 

S .V .G angapurw ala, H onT D le Justice T .V . N alavade,

O ther H on lo le Judges o f  B om bay H igh C ourt, P residen t B ar 

A ssocia tion , L d . A S G , L d . G ovt, p leader H C , M em ber o f  B ar 

C ouncil, L d . S enio r C ounsels, F am ily m em bers o f  L ate. 

H onT de Justice B .N . D eshm ukh .

A ll  the d ign itaries presen t here and all the respected m em bers 

o f  L egal F ratern ity .

W e have assem bled today to m ake re ference to the sad dem ise 

o f H onT > le Justice B .N .D eshm ukh , F orm er Judge o f  B om bay 

H igh C ourt.

L ate H on^b le Justice B albh im N arsing rao D eshm ukh , 

popu larly know n as B .N . alias T atyasaheb , w as born on 19 

Jan 1935 at v illage K ati T q. T u ljapur, in  the fam ily  o f  freedom 

f igh ter. F ather o f  h is lo rdsh ip w as a popu lar lead ing law yer at 

O sm anabad and m em ber o f  R ajya S abha in 1952 .

H is L ordsh ip com pleted prim ary and secondary education at 

O sm anabad and S o lapur.

H e com pleted L aw  graduation at P une in 1958 and D ip lom a in  

In ternational L aw  from  L ondon U niversity in 1961 .

H e w as active partic ipan t o f  P easan t and w orkers P o litica l 

party , then S K P. H e w as the C hairm an o f  B ar C ouncil o f  

M aharash tra and G oa in 1975 . H e w as elected as a m em ber o f  

M aharash tra L eg isla tive council in 1978 .



H e w as the M an o f  ex traord inary prudence. H is devo tion in  

soc ia l and po litica l activ ity is know n fo r h is in teg rity , 

princ ip les and eth ics.

H is L ordsh ip in itia lly  started practice at H igh C ourt B om bay 

under the gu idance o f  B r. R am rao A d ik  in 1962 . A fter  

estab lishm ent o f  H C  bench at A urangabad , he sh ifted at 

A urangabad in 1982 . H e w as presiden t o f  B ar A ssocia tion in  

1985 . H e w as em inen t L aw yer, m ain ta ined and cu ltivated r ich  

trad itions in  the B ar.

H is L ordsh ip w as elevated as a judge B om bay H igh C ourt in  

1986 . B ecause o f  h is devo tion , th is bench and bar is 

f lou rished . H e w as em inen t Jurist and know n fo r h is 

ded ication to im part justice to dow ntrodden and studen ts.

H is L ordsh ip w as the p ioneer o f  P IL  at th is bench , w ho had 

treated P ost-cards sen t by a schoo l boy as P IL  and gave 

justice. H is L ordsh ip delivered severa l m ilestone judgm ents.

H is L ordsh ip has expanded the scope o f  w rit  ju risd ic tion , so 

far as issues re la ting to agricu ltu re am ong o thers. H e cam e to  

be re tired in 1997 .

W e have lost th is great S on o f S o il on 29 M ay 2020 .

I personally and on behalf o f  the B ar council o f  M aharash tra 

and G oa, ex tend to all the m em bers o f  the fam ily  o f  L ate 

H on*b le Justice B .N .D eshm ukh , our H eartfe lt C ondolence in  

the ir hour o f sorrow .

M ay h is sou l rest in  peace.

D. SalunkeAd

M em ber B ar C ouncil 

o f  M aharash tra and 

G oa.


